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The case of Tarun Kumar for inclusion in the scheme

for compassionate appointment was not considered as

explained by the learned counsel for the respondents for

the reason that the necessary information in the form of

additional affidavit was not furnished by him so far.

The learned counsel for the petitioner has furnished an

additional affidavit giving the required information to

the department with a copy to the counsel for the

respondents. In view of the furnishing of the necessary

material now, the learned counsel for the respondents

rightly submitted that the case of Traun Kumar for

inclusion in the scheme shall be considered and if he is

found eligible, his name would be included in the

scheme. Recording the said undertaking of the learned

counsel for the respondents, these proceedings are

dropped.
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